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T Jedeh ST T YT, STATq Tq AT - A=, ST o v forfea & & ot sfiw

SEH AT FET FATT SATUI;| FEAHT TTEHTLT SATTIRAT FT €9F AT FHIIAT TATZHIL o6 IR H AT
FT AFHL VI HAT AT UHT FHAT AIREAT AT qAATE FlA 3T AT TSRS G SA@eTF AT ST

FTSAT ART T T FLA F AT, A< G ATTIAT AT THRIT T AEAHRIE FL GhdT gl I ATATETT it
1T 20(3T) T ITLTT (1) F TEq TeTH ATTAFRET G [GAT AT Fle AT SAReT STTH RIS SAtert=ae ¥
YT 2079 ¥ IT-LTT (2) F refi= Ferw arfarsrr gy foar = saer sifaw grm

TH SATAAAT & Tl 3 ATAT A AT G AT T =T A ITAH g AT Tgh ATh T
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ATLAT

T Torer ® ArATiRrETeft ieftem =@t REsET (53.00 ) yae wA % o sireEr i afe
srferrgor Y StTaTelt se=ET Ffga ar 3aw oga gfv & |@fem feor,

IEEGIE FE =

FATE | AT T AT | T A7 ATH a5 . T & T AfeRIted r ST
Tt e 7 2
(in Sgm.)
1 | =S e =t 139 Gt 490
2 | WS [ERSERIE 141/1 Gt 918
3 | W= [ERSERIE 141/2 EEil 1827
4 | WETS [EAERIR 161 kil 794
5 | 9= [ERSERIC 227 Gt 1000
6 |w=Ts ERERIG 232 Rl 543
7 | e At 235 CEil 40
g | wATE e =l 236/1 At 05
9 |WETE e =l 236/3 At 173
T 5790
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MINISTRY OF RAILWAYS
[Western Railway (Construction Organization)]
NOTIFICATION
Mumbai, the 2nd June, 2026

G.S.R. 441(E).— In exercise of the powers conferred by sub-section(l) of section 20A of the Railways Act,
1989(24 of 1989) (hereinafter referred in as the said Act), the Central Government after being satisfied that for the
public purpose, the land, the brief description of which has given in the schedule annexed hereto, is required for
execution of the Special Railway Project, namely Samakhiyali Gandhidham Quadrupling Project (53.00 KM) in
District Kutch in the State of Gujarat, hereby declares its intention to acquire such land:

Any person interested in the said land may, within a period of thirty days from the date of publication of this
notification in the Official Gazette, raise objection to the acquisition and use of such land for a foresaid purpose under
sub-section (1) of section 20D of the said Act:

Every such objection shall be made to the competent authority, namely, Prant Officer- Bhachau, District
Kutch, in writing and shall set out the grounds thereof and the competent authority shall give the objector an
opportunity of being heard, either in person or by legal practitioner and may, after hearing all such objections and after
making such further enquiry, if any as the competent authority thinks necessary, by order, either allow or disallow the
objections. Any order made by the competent authority under sub-section (1) of section 20(D) of the said act shall be
final.

The land plans and other details of the land covered under this notification are available and can be
inspected by the interested person at the aforesaid office of the competent authority.

SCHEDULE

Brief description of the land to be acquired with or without structure for the Special Railway Project, namely
Samakhiyali Gandhidham Quadrupling Project (53.00 KM) in District Kutch in the state of Gujarat.

Name of District: Kutch

Sr. Name of Village Name Survey No. Land Type Avrea of Land to
No. Taluka be acquired
(in Sgm.)
1 Bhachau Chirai Nani 139 Agriculture 490
2 Bhachau Chirai Nani 141/1 Agriculture 918
3 Bhachau Chirai Nani 141/2 Agriculture 1827
4 Bhachau Chirai Nani 161 Agriculture 794
5 Bhachau Chirai Nani 227 Agriculture 1000
6 Bhachau Chirai Nani 232 Agriculture 543
7 Bhachau Chirai Nani 235 Agriculture 40
8 Bhachau Chirai Nani 236/1 Agriculture 05
9 Bhachau Chirai Nani 236/3 Agriculture 173
Total Land 5790

[F. No. E-658630-01]
S R PRASAD, Chief Project Manager- Il
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